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1

before THE HON’BLE national gree^ TRI
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1235 OF 2024

IN RE; NEWS ITEM TITLED 
HIGHWAY AT PROTECTED POND_S!TE_JK-P£^ 

ACTIVIST” APPEARING IN THE TIMES_OF_INDJA

,<3 DATED 30.09.2024.

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7/ PETTI!

DEVELOPMENT AUTHORITY IN COMPLIANCE_OF

ORDER DATED 06.02.2025.

I, Sh. Brijesh Kumar, s/o Sh. Dev Singh, aged about 34 years, 

currently posted as Superintending Engineer with the Delhi 

Development Authority (DDA) having office at Manglapuri,

Dwarka New Delhi-110045, do hereby solemnly affirm and

declare as under:

1. That I am well-conversant with the facts of the present case in 

so far as the same pertains to the Answering Respondent/ DDA 

and as such am competent to depose with respect hereto.

2. That the above-captioned matter was registered suo-moto by 

this Hon’ble Tribunal vide order dated 16.10.2024. Thereafter, 

the matter was listed on 06.02.2025, wherein, after taking into 

consideration the responses filed by the NHA1 and DPCC, this

Hon’ble Tribunal was pleased to implead the Answering

Respondent as Respondent No. 7, with a direction to file a repl
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3. That in furtherance to the direction of this I Ion ble Tribunal, th 

factual background of the above-captioned matter is state 

hereinbelow to facilitate a just and fair adjudication of the 

matter at hand and to put forth the limited role of the Answering 

Respondent with respect to maintenance of subject water body.

4. That the subject area, i.e., Khasra. No. 9/729, measuring 10

Bigha and 09 Biswa (10-09), was acquired by Land Acquisition

Collector (LAC) on 30.09.2008 vide Award No. 06/2008-

09/SW for a public purpose of construction of a 100 mtr. road 

(LTER-II). A copy of the Award No. 06/2008-09/SW is attached 

and annexed herewith as Annexure R-l.

5. That following the acquisition dated 30.09.2008, physical 

possession of a portion of land measuring 10 Bighas, 9 Biswas 

(10-09) was handed over to the Answering Respondent by

LAC/L&B Department, GNCTD, on 27.07.2010. Subsequent to 

the handover, subject land was transferred to Engineering

Department of the Answering Respondent on 21.08.2012. A 

copy of possession proceedings dated 27.07.2010 is annexed 

and attached herewith as Annexure R-2,
<• I """"—

* r ,

6. That in addition to the aforestated, it is submitted that vide 

notification dated 28.01.2019, it was declared that the subject 

village, i.e., Goyla Khurd, had been classified as an urban area 

in terms of Notification No. F.7/79/ADLB/2016/CD- 

000383132/3827-3841 dated 16.05.2017 issued u/s 507 of

DMC Act. In consequence thereof, by virtue of Section 150(3) 

of the Delhi Land Reforms Act, 1954, all Gram Sabha land 

falling within Village Goyla Khurd automatically stood vested 

with the Central Government. Accordingly, the subject area was

229



3
opcnondent for the placed at the disposal of the Answering

purpose of development vide Notification No.

13036/05/2018-DD-V(E-9045975)] u/s 22(1 °

Development Act, 2019 dated 28.01.2019. A copy

Notification dated 16.05.2017 and 28.01.2019 are attac 

annexed herewith as Annexure R-3/ Colly.

7. That in view thereof, on 01.06.2017, a meeting under the

Chairmanship of the Hon’ble Minister of Road Transport and

Highway [hereinafter referred as “Ministry ”] took place and a 

decision with regards to a development of UER-II as a National

Highway was undertaken. Taking into consideration the 

expertise of Respondent No. 3/ NHAI, the Answering

Respondent requested them to undertake the development of the

subject land. In order to facilitate the above-stated, the Ministry

issued a Gazette Notification dated 03.04.2018 vide which the

subject area was declared as National Highway No. NH-344M. 

A copy of the Notification dated 03.04.2018 is attached and 

annexed herewith as Annexure R-4.

8. That, in accordance with the meetings held by the Ministiy and 

the subsequent decision of making a National Highway, an 

agreement was executed between the Answering Respondent 

and NHAI on 19.04.2021 for the construction of 100 mtr. road. 

Consequently, the physical possession of the subject land was 

handed over to NHAI by the Answering Respondent in two 

phases. In the first phase, an area measuring 10 Bigha 08 Biswas 

10 Biswansi was handed over on 27.08.2021 and the remaining 

area of 10 Biswansi was handed over in the second phase on 

21.04.2023. A copy of the Agreement dated 19.04.2021 is 

attached and annexed herewith as Annexure R-5. A copy of the
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Handover Takeover to Respondent No.3/NHAI

27.08.2021 and 21.04.2023 is attached and annexed herewith as

Annexure R-6/ Colly.

4

9. That in light of the aforestated facts and circumstances it is

undisputed that the entire subject land stand transferred to 

Respondent No. 3/ NHAI on 21.04.2023, and any/ every activity 

undertaken thereafter falls exclusively under the jurisdiction of 

NHAI. As such the role of the Answering Respondent was 

confined to acting as an intermediary for handing over the 

subject land.

10.Accordingly, the Answering Respondent with respect to the 

subject land, vide Letter no. F. 47/SE/HCC-1/DDA/2019- 

20/865 dated 13.12.2021 addressed to Respondent No. 4/ Delhi 

Wetland Authority, requested that the said area be removed from 

the DDA’s list of waterbodies, as the same ceased to be under 

the jurisdiction of the Answering Respondent on account of its 

transfer to Respondent No. 3/ NHAI on 27.08.2021. A copy of

the letter dated 13.12.2021 requesting the deletion of the subject

waterbody from the DDA’s list is annexed and attached herewith 
II •»

ll.It is, however, submitted that the presence of the pond/ water 

body/ Johad on the subject land was clearly known to 

Respondent No. 3/ NHAI at the time of handover. This is 

evident from the Environmental Impact Assessment (EIA) 

Report attached by NHAI as Annexure R-3/7 in its response 

dated 16.05.2025 to the above-captioned matter.

•0 r,. . ’.a
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5
12 Tk

t with respect to the status of the said pond, it is submitted 
that *a joint inspection was conducted at the subject land by the 

ficials of the Answering Respondent and NHAI on

3-07.2025. During the inspection it was gathered that 8 pillars 

grade separators/flyover are placed inside the water body 

during the construction by NHAI with total pillar area of 20.36

sq. mtrs. The variation between the pillar area and water body 

area (10 Bigha 9 Biswa) equivalent to 8803.08 sq mtrs. has been 

calculated and comes out to be 0.23% on negative side. A copy 

of Joint Inspection Report dated 03.07.2025 along with a 

calculation of the reduction of subject waterbody area are 

attached and annexed herewith as Annexure R-8/ Colly. As per 

current google images & site photographs(enclosed), a water 

body exists at the same site with geo-coordinates (28°35T4.7"N 

77°00’29.3”E and 28.587655°, 77.008588°. A copy of the

current google images are attached and annexed hereto as

Annexure R-9.

13.In addition to the aforesaid, during the said Joint Inspection,

Respondent No. 3/ NHAI admitted that the subject water body 

is being maintained and cleaned on a regular basis by them. The 

said joint inspection also confirmed the continued existence of 

a water body at the subject land. A copy of the latest 

photographs of the area is attached and annexed herewith as 

Annexure R-10. At this juncture it is pertinent to state that the 

basis of the area of the water body being stated as 1.41 hectares, 

equivalent to 10 Bigha 9 Biswa, in the Communication/Report 

of Wetland Authority is not known and not clear.
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3/ NHAI.

VERIFICATION:
ic/--*

notarial

*

DEPONENT
Eg BRUESH KUMAR 

Superin:ending Engineer
Dwarka Civil Circle-WDA 

New Oelbi-110045

. *

DEPONENT
Eg BRUESH KUMAR 

Superintending Engineer 
Dwarka Civil Circie-1/DDA 

Verified at Delhi on thisS^d^ of July, 2025 th^ftPOeW5 

of the above affidavit are true and correct to my knowledge in my 

official capacity and on the basis of official records. Nothing 

material has been concealed therefrom.

6
14. Therefore, in light of the aforementioned facts and 

circumstances, it is pertinent to highlight that the water body on 

the subject land is existing on the site and being cleaned by 

Respondent No. 3/ NHAI on a regular basis as it falls under the 

jurisdiction of NHAI. Consequently, all responsibilities 

regarding its maintenance, restoration, or any other action in 

relation thereto now lies exclusively with the Respondent No.

i/Smi.A
V'/<•>. L

rHa* '/
( EX' 

n

/
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ANNEXURE R-l

OFFICE OF THE ADM/LAC (SOUTH-WESD, ROOM NO. 
OLD TERMINAL TAX BLDG. KAPASHERA,NEW DEL 3

3^

Award No:-

Name of Village: -

AWARD

GOYLA KHURD

Nature of Acquisition: - Permanent.

Purpose of Acquisition:- Construction of 100 Afitr. Ruau
Under Planned Development of 0 e

U/S 4 No.F.9 (88)/2004/L&B/LA/176 
Dated 07/04/2006

U/S 6 No.F.9 (88)/2094/L&B/LA/77 
Dated 04/04/2007

The award pertains to acquisition of iand in village Coyla Khu;d 
measuring 183 Bighas 10 Biswas land was notified U/S 4 of n u 'a. . 
Act 1894 vide notification No-F9 (88)/2004/L&B/LA/176 oatu; "/L.<: 
Objections were invited from the interested persons.narv;: t?! D cii/J - C ’
hearing were accorded to them. As claimed/fned objections by ia's; 
detailed report U/s 5A was prepared and forwarded to Land & i'. ; ■
vide this office letter No 8110 dated 26.12.2006 for consiae;a;:ur>..- iu 
direction. The Land & Building Deptt after considering a/ tne aspect- s. 
notification U/s 6 vide No F 9 (88)/2004/L&B/LA/77-9^ datec 04/04 ■
land is required to be taken by the Government a* the pubhc exnr 
public purpose namely Construction of 100 Mir Read under 
Development of Delhi

Notification:

INTRODUCTION

In order to hear the claims of the affected persons the notices U/S 9 & . 
LA Act 1894 were issued to the interested persons of .4h-:s
their claims The claims filed by the persons in respr : •
have been discussed under the appropriate heading .Sa nv;

TRUE AND CORRECT AREA

As per notification U/s 4 & Section 6 of LA ,4./ 1894 ssuert 
measuring 183 Bigha 10 Biswa

The details of iand total measuring 183 Bigha ■ 1 • - v, \ 
awarded in this award is as Khasra No a^tfaia-speCiUO'.;- us s.
under

Khasra No
1//23 
5/Z2/2
3 
4/1

Area
0-17
0-18
4-10
■-0L

7/1/2 0-15
7/2/1
8

0 05
4-16
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9/1 1-18
12/1/1 1-03
12/2/2 0-17

' 13 4-16
14/1 0-16
17/1/2 0-07
17/2/2 0-04
18 4-16
19/1 I2-05
22/1/2 0-12
22/2/2 1-16
23/1 2-12
23/2 2-04
24 0-04
9// 2/2 3-05
3/1 '4-08
8/2 3-05
9/1 1-05
9/2/2 3-04
10/1/1 0-02
10/2/2 l0-02
42 min 1-11
29 10-09
20 2-13
21 4-16
22 1-09
11/2 1-01
12 2-06
14// 1/1 4-10
2/1 0 03
10/2 3-12
11/1 2-03
20/2 0-12
15//5/2 3-07
6/1 4-08
7/1 0-02
14/2 1-03
15 4-16
16 4-07
29 0-04
17/1 2-01
24/2 2-14
25 4-16
20//4/2 2-14
5/1 &2 4-16
6/1 &2 2-08

-jo/1 0-15
7/2/1 0-18
14/2 2-14
15 5-08
16 4-12
17/1 2-14
24/1/1 0-18
24/2 1-16
Ox 4-16
29 0-04
30// 4/1/1 0 18
4/2 1-16
5 4-16
6 4-16
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7/1 2-14
14/1 2-14
15 4-16
16 3-06
17/1 2-18
8// 16/1 0-18
25/2 2-05
217 min 0-10
Total 183-10

CLAIM AND EVIDENCE

Notices U/s 9 & 10 of LA Act were issued to the interested 
persons/land owners to file claims. In pursuance of Notices u/s 9 & 10 following 
claims were received in this office:-

S.NO. NAME OF THE
CLAIMANT

KHASRA NO CLAIM AMOUNT

1. Prakash s/o Deep Chand 20//7/2/1.30//4/1/1,
20//17/1,14/2,24/1/1

3 to 4 Crores per 
Acre

2. Satpal s/o Deep Chand Do 3 to 4 Crores per
Acre

3. Inder s/o Deep chand Do 3 to 4 Crores per
Acre

4. Sanjeev s/o Banwari Lal 20//7/1 /1.6/2,5/1,4/2,
15//24/2.17/1

3 to 4 Crores per
Acre

5. Sajjan Kumar s/o Banwari
Lal

Do 3 to 4 Crores per 
Acre

6. Gajender s/o Raghubir Do 3 to 4 Crores per
Acre

7. Bhagwan s/o Raghubir Do 3 to 4 Crores per 
Acre

8. Tri Kumar s/o Jai Narain Do 3 to 4 Crores per 
Acre

9. Kuldeep s/o Raghubir Do 3 to 4 Crores per 
Acre

10. Surender s/o Jai Narain Do 3 to 4 Crores per 
Acre

11 Devender s/o Jai Narain Do 3 to 4 Crores per 
Acre

12. Kripa s/o Mahadev 5//7/2/1,18/1,17/2/2,
17/1/2,14/1

3 to 4 Crores per
Acre

13. Kulbir s/o Raghubir 30//7/1,6,5,4/2,20//2 
9,25,24/2,30//17/1,
16.20//16,15.30//15, 
14/1

15,000/ Per So
Yards

14. Inderjeet s/o Mool Chand Do 15,000/- Per Sq
Yards

15. Misram s/o Ram Saroop 14//20/2 15,000/- Per Sq
Yards

16. Dharambir Singh &
Randhir Singh sons of 
Hazari
Abhinav & Abhishek sons 
of Satbir Singh

20//6/1,5/2,15//29,
25,16

15,000/ Per Sq
Yards

17. Dalel Singh & Umed Singh 97/8/2,3/1,12 15,000/ Per Sq
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sons of Ram Singh Yards
18. Inder Singh s/o Ram Singh 15//9/1,8,7/1/2,4/1,3,

1//23.5//2/2,13,
12/1/1

15,000/- Per Sq
Yards

19. Rajpal s/o Raghubir 30//7/1,6,5,4/2,20//2 
9,25,24/2,30//17/1,1
6.20//16,15,30//15, 
14/1

15,000/- Per Sq
Yards

20 Munshi Ram s/o Prabhu
Dayal

Do 15,000/- Per Sq
Yards

21. Ajit s/o Mool Chand Do 15,000/- Per Sq
Yards

22. Rajkumar s/o Mool Chand Do 15,000/- Per Sq
Yards

23. Jagjit Singh s/o Mool
Chand

Do 15,000/- Per Sq
Yards

24 Anand Singh s/o Charan
Singh

15//7/1,6/1,5/2,15,
14/2,14//11/1,10/2,
1/1

20, 000 Per Sq
Yards,
2 lacs for
tubewell

25. Nand lai s/o Charan Singh Do 20, 000 Per Sq 
Yards,
2 lacs for
tubewell

26. Kartar Singh, Ranbir Singh 
, Satvir Singh @ Satbir 
Singh & Attar Singh 
Deceased Through Legal 
Heirs,
Sh. Kuldeep Singh & 
Kulwant Singh All Are 
Sons Of Sh. Jai Lal

5//24,23/ 2 5,00,000/- to
each co sharer

MARKET VALUE

The land in question, which is to be acquired, is an “Agricultural Land 
The market value of the land under acquisition is to be determined with reference 
to the date of Notification u/s-4 of the Land Acquisition Act. 1984, which is 
07/04/2006 in the instant case. For determination of the market value of land the 
indicative price fixed by the Govt, of NCT of Delhi for agricultural land in Delhi al 
the rate of Rs. 17,58,400/-(Rs. Seventeen Lakh Fifty Eight Thousand Four 
Hundred Only) per acre as conveyed by the Dy. Secy (LA), Land & Building 
Deptt. Vide letter No. F.9 (20)/80/ L&B/LA/6720 dated 30/8/05 should be 
considered in this case. The indicative price of land has been fixed by taking into 
consideration various factors in respect of land in NCT of Delhi the sale deeds 
prior to Notification u/s 4 of LA Act were considered. However to justify the issue 
the copy of following sale deeds of village Goyla Khurd is considered. The details 
of some of the Sale Deeds of village Goyla Khurd are as under:-

S.
No.

Village Area Consideration
Amount

Date

1. Goyla 
Khurd

1-00 500,000.00 14/03/2006

2. Goyla
Khurd

117 Sq Yd. 300,000.00
-

29/03/2006

It was, however, seen that the above transaction related to smaller size of 
plots, which resulted into higher price of the properties. The market value of land 
measuring 183 Bigha 10 Biswa should be much lesser than the sale price oi 
property measuring 45/50 sq yard. The land being acquired is agricultural land 
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measuring 183 bigha 10 bishwa. I am of the view that While keeping in view the 
sale transactions of the area and also keeping in view the market value of land 
fixed by the Govt, of Delhi, the appropriate market value of land should be 
determined @ 17,58,400/- per acre or @ Rs.3, 27.083.33/- (Rupees Three Lakh 
Twenty Seven Thousand Eighty Three rupees Thirty Three Paise Only) Per 
Bigha.

VALUATION OF STRUCTURES

As per the standing instructions of L & B Deptt. any unauthorised 
structures on agricultural land need not to considered for access of 
compensation while announcement of award u/s 11 of LA Act 1894. Besides the 
claimants did not submit any sanction plan/approval from the competent 
department i.e. DDA & MCD as the case may be nor any documental proof in 
support of there claim of structures.

Therefore, in the light of standing instructions issued by Land & Building 
time to time the structures on the agricultural land of village Goyla Khurd have 
been raised in violation of law and are as such liable to be ignored U/s 24(8) of 
the LA Act.

SOLATIUM

30% solatium will be given to the landowners on the market value of the 
land due to compulsory nature of the acquisition as per Provision laid under 
section 23(2) of Land Acquisition Act 1894.

ADDITIONAL AMOUNT

An additional amount @ 12% per annum on the market value of ianc 
U/S 23(1 A) of Land Acquisition Act 1894 shall be given to the land owners for the 
period commencing from the date of notification U/S-4 of LA ACT 1894 to the 
date of physical possession or Award, whichever is earlier

APPORTIONMENT

Apportionment of the said compensation among all the persons known 
or believed to be interested in the land of whom, or of whose claims I have the 
information, whether or not they have appeared before me, is to be determined 
as per the Naksha Muntazamin. Where there is a dispute and the same is n< 
settled, the matter shall be referred to the Court of Additional District Judge, Deih 
U/S 30-31 of the Land Acquisition Act, 1894.

LAND REVENUE

The land revenue will be deducted from the rent roll of the village Goyt-; 
Khurd w.e.f taking over the physical possession.
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SUMMARY

The award is summarized as under: -

A) The market value of land 

measuring 183 Bigha 10 Biswa 
@ 17,58,400/- Per Acre. @ 
Rs. 3, 66,333.33 Per Bigha.

B) 30% Solatium U/S 23(2)

C) Additional amount @ 12%
Per annum U/s 23(1A)
w.e.f 07/04/2006 TO 
30/09/2008 
(908 Days).

Rs: 6,72,22,167.00/

Rs. 2,01,66,650.00/-

Rs. 20067198.00/-

Grand Total Rs: 10,74,56,015.00/-

(Rs. Ten Crore Seventy Four Lat 
fifty Sis Thousand Fifteen Only)

PR. SECRETARY (Revenue)

(Y.V.V.J RAJASEKHAK,
LAND ACQUISITION COLLECTOR 

DISTRICT SOUTH WES
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GOVKRIWEM1 OK THE NATIONAL CAPITAL WTKHOKY UK DELHI 
LANDAr BUILDING DEPAKTMENl : V-JKAS B11A WAN: NEW DELHI

!'. 9(88)/2004/L&B/LA/ QN o.
NOTIFICATION

SPEC IF J CATION

145-17

TOTAL AREA
< t ■»•.».*,■» t «

Idiuiia --niovvHj

KHASRA N<C AREA
>'» » i ■» f • n ton j * V 
UHkJtlA’OK) Vv\'\)

Dichaun Kalan 332- ltf

22// 19/1(0-18), 22/2(3-08), 23/1(3-05), 23/2/1(0-06), 237/ 2/2(4-05), 3/1(3-07), 8/2(2-07),
9(4-16), 10/1(0-11), 11/2(2-11), 12(4-16), 13/1(1-03), 18/2(0-05), 19(34)9), 20/2(1-12), 20/172 
(0-05), 212(4-05), 22/1(4-12), 99/7 5/2(0-09), 6/1(1-12), 15/2(2-10), 16/1(4-05), 25(4-10,
24/1/1(0-11), 24/2/1(0-06), 100// 1(4-16), 2/1(2-07), 9/1(1-02), 10(4-16), 11/1(4-08), 12/1(0-01), 
20/1(3-07), 21/1(1-16), 101// 1/1(0-04), 102// 4/1/2(1-09), 422(1-14), 5/1/1(2-06), 52(2-01), 
6/2(1-18), 7(4-16), 8/1(1-02), 13/2(3-10), 14/1(4-01), 15/1(0-03), 17/2(2-00), 18(4-16), 19/1(1-02), 
22/2(3-10), 23/1(4-01), 24/1(0-04), 108-7 15/2(0-18), 16/1(2-10), 25/2(3-16), 109// 1.2 - (1-02), 
2(4-16), 3/1(2-01), 8/1(0-05), 9/1(2-12), 9.2-1(1-17), 10/1(3-10), 11(4-16), 12/1(2-05), 192(0-13), 
20(4-16), 21/1(4-05), 113/7 1/1(3-03), 10/1(2-12), 11/1(2-04), 20/1(2-10), 21/1(3-03), 114// 5/2 
(4-12), 6(4-16), 15(4-05), 16(4-16), 252/1(1-08), 25/1/1/2(1-15), 119/7 52(1-11), 6/12(0-18),
62(1-05), 15/12(0-07), 120/7 1/1/1(1-13), 12(0-05), 9/12(0-05), 100(2-05), 11(4-08), 12/1
(2i-01), 18/1/2(1-02), 19(4-16), 20/1(1-18), 21/2(0-04), 22/2(4-03), 23/1.3-14), 125/7 22(1-07), 
3(4-16), 4/1(1-12), 72(4-03), 8/2/1(04)5), 8/1/1(3-09), 13/2(1-03), 14(4-16), 15/1(2-01), 16/1 
(3-14). 17/1(4-01), 242(1-12), 25(4-16), 124// 21/1(2-14), 202(0-10), 132// 52(3-10),
6 min (1-05) 133/7 1/1(4-11), 2./l(0-09), 9/1 min (2-14), 10(416), 11/1 min (2-04), 11/2(1-12), 
12/1 min (4-03), 18/1 nun (1-00), 19(4-16), 20/1 mm (2-11), 22(3-07), 23/1 nun (2-09), 
140/7 2 min (1-17), 3/1(5-17), 5/1/1(4-01), 7/1 rain (2-10), 8(4-16), 9.1(1-03), 12(0-11), 13(2-
18), ,4 .' 168 (rasia) (0-18).

Whereas (lie Lt. Governor, Delhi is satisfied that land is required to be taken by 
Government al the public expense foi a public purpose namely for couslruetiuri of 100 Meter 
Road, under Planned Development of Delhi, ii is hereby notified dial die land in die locality 
described below is required lor the above purpose.

This declaration is made under the provisions ol Section 6 ol the Land Acquisition Act, 
1894, m respect of lire land Holilied U/s 4 of L.A. Ad, 18°4 vide Nnlificulivn Nv. 
F.9(88)/2004/L<ii3/LA/176 di. 07.04.2006 io aii whom it may concern. Under die provisions of 
Section 7, ol die said Act, the Land Acquisition Collector (South-W'. stf Delhi is hereby directed 
to take orders for the acquisition of lire said land.

A plan of the land may be inspected al the ollice o! the Land Acquisition Collector (South- 
xy cD c! h i

Nangji Sakrawali

2// 13/1-2(2-10), 14/1(2-16), 172E-06). 26(0-04), 18/1 -2(4-16). 23(4-10), 24/1/1(1-13), 2L9'
(Q-18), 9.7 22(0-09), 3(4-16), 42(2-07), 7/1/I (0-08), 722(1-00), 8/1-2 & 26(4-16) .9 I'iC-O/;. 
welt, 9/2/1(0-03), 12/1/1(0-04), 122/2(2-10), 13(4-16), 14/1(0-07), 18.2(3-19),i92(329), 212 
(0-14), 22(4-05), 23/2(2-05), 12// 16/J (0-09),252(1-07), 13// 1/2 (2-0?), 2(3-1 8), 3/1/] (0-t) 1),
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Masoodabad 162-12

137-04

46-13

I
7&-14

3/2/1(0-14), 9(4-01), 26(0-04), 10/1(3-10), 11/1/2(3-10), 11/2(0-19), 12/1 (3-13), 19/2(2-10), 2- 
(4-16), 21/1 & 2(4-16), 22/1(1-11), 26// 1(4-08), 2/1(0-08), 10 & 26(4-16). 11 & 2.7(4 16\ 
19/2/1(0-02), 20(4-16), 21(4-16), 22/1(0-11), 27/7 5/1/2(1-09), 5/2/1(0-13), 6/1 (2-10), 15 2 
(2-10), 16/1(2-10),25/1/2(1-00), 25/2/1(1-04), 29// 5/2(1-07), 30// 1/1 (3-04) ‘4(0-14), 1/3(1-09). 
2/1 (1-13), 46 min(3-05), 47 min(0-13), 256 min(0-10), 255 min(0-02), 275(0-03),

iSajalgarh

36// 13/2(2-00), 14(3-13), 16(7-02), 17/1(3-05), 25/1(0-15), 37// 18/1/1(0-08), 19/1(2-09), 2t 1 
(5-01), 21/1 (3-09), 22(4-16), 23/1/1 (1 -04), 23/2(3-06), 24/1/1(0-11), 24/2(2-08), 25/1 (I 02), 2.5 2 
niin(0-03), 41// 21/1(1-02), 42/; 1/1(3-09), 2/2(0-10), 8/1(1-02), 9/1/1(1-05), 9, 2(3-04). 2
(4-13), 11/1(0-15), 12/2(4-08), 13/1(1-09), 13/2/2(3-00), 17/2(3-07), 14/1(0-19), 16/’(2-0<". 
18/1/2(1-03), 18/2(3-07), 19/1/1(0-07). 19/2/1(0-12), 23/1/1(1-00), 24/1/1(3-16), 24/2, (0-"-' 
24/3/liuin.(0-02), 25/1-2-3(4-16), 43/7 2/1(1-04), 3/2(3-08), 4(4-06), 5(4-15), .6/1(0-"-'
6/2/1 (2-09), 7/1/1(0-07)', 49// 4/1(1-09), 5(4-16), 6/1(3-07), 15/1(2 i)2). 50,/ 1 1(1-0 ■
1/2/1(2-05), 9/1/1(0-13), 10(4-16), 11/1-2(6-02), 12/2(3-07), 61 rasta (1-05), 6?. rastn (1 -01).

Roshanpura

623/2(3-06), 624/2 ( 3-14), 625/2(2-12).-626/2(1-07), 627/2 (0-04), 628/2(3-05), 629/2(5-1 b 
630/2(3-03), 633/2(1-16), 634/2(0-11), 635(4-16), 636/2(4-10), 637/2(2-10), 632(4-16), 631 2 
(4-12).

102/2(0-16), 103/1(2-07), 124/1(0-08), 127/1(3-17), 128(4-09), 129 min(0-14), 130/1(1-15' 
131/1(3-19), 137(0-14), 138(4-14), 139(0-06), 140(4-08), 141/1(2-00), 147/1(2-10), 148(4-14). 
149(4-14), 150/1(2-10), 155 min (3-00), 156(4-14). 157(4-14), 158/1 & 2(7-00), 159 min (3-17). 
160 nun (3-00),269/1(2-04),270/1(3-17),271/1(0-06), 271/3(3-04),273/2/1(0-17), 276/1/i (0-15), 
277/1/1(5-19), 278/1(3-08), 279/1(4-08), 282/1(0-14), 283(4-16), 284/1(2-03), 285/1(1-0"'. 
286(4-16), 287/1 (1-16),288/1(2-03),289(4-16),290/2(0-11), 291/2(3-07), 292(4-16). 293(0-05). 
294(1-18), 295/1(1-14), 296/2(0-17). 297(5-15), 298(5-05),299/2(3-07), 300/2(3-07). 301/2(1 "<■) 
320/1 (0-06), 320/2/1(0-05), 323/1/1(0 07), 323/3/1(1 -06), 324/1(4-01), 325(5-03), 326/1 (0-• •

Dindarpur

873(1-00), 874/2(2-07), 875(1-15), 876(1-17), 877/2(0-14), 878(2-18), 879/2(4-08), 890(4, 
889/2(1-18), 891/1(1-00), 896/2(0-05), 909/2(2-07), 910/1(0-13), 911(4-01). 912/1(1-07), 923.5. 
(1-18), 924(5-13), 925(4-16), 926/1(1-12), 935/2(1-12), 936(4-16), 937/2/2/1(1-02'),>41(4-l6). 
942/1(1-12), 940/2/2 mm (0-12) 952/2/2 nun(3-18), 951/1(1-03), 953/2/2 mm (1-05). 954/2/2 
min(l-05), 955/2/2 min (1-06). 956/2/2 niinfl-07), 957/2/2 mm(l-lO), 958«/2 min(3-16), 959-2 
0-16). 961(0-12), 962/2(1-08), 963/2(0-13).

Goyala Rhurd 185-10

1// 23(0-17), 5// 2/2(0-18), 3(4-10), 4/1(1-05). 7/1/2(0-15), 7/2/1(0-05), 8(4-16). 9/1(1-18), 
12/1/1(1-03), 12/2/2(0-17), 13(4-16), 14/1(0-16), 17/1/2(0-07). 17/2/2(0-04), 18(4-16), l‘» 1 
(2-05), 22/1/2(0-12), 22/2/2.1.1-16), 23/1(2-12), 23/2(2-04), 24(0-04), 9/7 2/2(3-05), 3/lm-OS). 
8/2(3-05), 9/1(1-05), 9/2/2(3-04), 10/1/1(0-02), 10/2/2(0-02), 42 mm (1-11), 29(10-09), 2" 
(2-13), 21(4-16), 22(1-09), 11/2(1-01), 12(2-06), 14.-7 1/1(4-10), 2/1(0-03), 10/2(3-1 21, 
11/1(2-03),20/2(0-12), 15// 5/2(3-07), 6/1(4-08), 7/1(0-02), 14/2(1-03;, 15(4-16), 16(4-07), 29(0-04),
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3 ...

17.1(221). 24/2(2-14), 25(4-16), 20/1 4/2(2-14). 5/1 & 2(4-16), 6/l&2(228). /.'l/l (0-1?).  i
' (0 18), ! 4/2(2-; 4). 15(5-08), 16(4-12), 17/1(2-14), 24/1/1(0-18), 24/2(1-16), 25(1-16), 29(0

30.7 4/1/1(0-18). 4/2(1-16), 5(4-16), 6(4-16), 7/1(2-14), 14/1(2-14). 15(4-16) 16(3-06). i 7,1 (2-1 C4.
8.7 lo 1(0-1 8), 25/2(225), 217 nun (0-10).

Tazpur kliurd 106-is »

2/, 16(1-04). 24/2(2-12). 25(4-16), 11// 4/2(229). 5(4-16), 6(4-16), 7/1(2-01), I4.'2!l-U9j 
(5-1.6). 16/1(1-19), 16/2(1-09). 17/1(0-14), 242(0-13). 25/1(1-12), 252(3-00), 29(024), ■
1,1(0-04). 10/21.0-13), 11/1(1-03), 20/7 1/22 (0-10), 20/2/1(2-00), 21/1(1-18), 16/7 4/2iu29. 
(4-13), 6/1(2-09), 0/2(227), 7/1/1(0-05), 14/2/2/(022), 15/1(2-10), 15/2(2-06). 16/1-H.O - 
16/2/1(0-06), 25/1/2(2-13), 25/2(022), 27(023), 29(0-01), uii 14(2-01), 10/2(2-05). ibi(?. ■ 
20/12(0fl6). 20/2(1-14). 21/1(3-16), 28(023). 25/7 1 (4-16)2 1(0-1 o). 9/2(225 - 10(1 i ,
11/1/2(1-16), 11/2(2-00), 12/1(3-19), 18/2(0-03), 19(1-08), 25 (026). 26/7 5/l.2(O-‘<3). ?2 . 
(0-16). 6/1(0-10), 36 :nin iisla (1-16), 37 min (0-13),' 148 mm (0-04).

Chhawla 175-10

4.'/ 18/2(0-13), 19(3-98). 20/1(2-01). 2/2(024). 22/2(4-05). 23 1(3-10), 13..' 2 2 (!-!0). 0 • 
4 mm (329), 5 mm (0-02). 6 min (3-07),7(4-16), 8 min (3-99).! 3 mm (027). 14 mm • 
15 min (i-12).16 m u (4-u4),i7(i-vu), 25/1 min (0-05), 25/2 nun (021.. J-i. 11 mm d-C 
nun (028), 18 mm (0-10),19/1 mm (2-02), 19/2 mm (0-13). 20/1.1(0-19). 2(>d'2d- ■ 
202(914), 21min(3-d), 22(4-16), 23/1(125), 23 2 min (029), 23/3 min (0 !! ;. 23 0 ■ 
23/5(1-15.. 24/4 mm (1-18), 17/7 11/1/1/1(022), 11/1/2/1(227). Ii.2i2-G8). 113.. < 
12/1(2-19), 13/1(0-01), 17/1/2(2-16), 17/2(1-16), 18/1(228), 18/2(228,. 19/l(i24j. '192.! 
19/3(2-08).. 20/1 (1 -04), 20/2(124), 20/3/1(1 -16). 21/l(021).22-1(0-16). 2? 2 i • -
23/1/1(124). 23/2.-1 1-1 i). 24/1(0-12), 24/2(0-16), 24/3/1(2-11), 25/1223), 25/2 m-t 
25/3(0-19), 18/7 1/1(221), 2/2'l(0-10), 6/2/2(0-16), 7/1/2(0-03), 712/2/(2-01), 8/J/2.J-..
8/2(227), 9(4-14), 10/1(1-17), 10/2(2-13), 11/1/1(0-10), 11/2/1(0-14). 12/1(1-13). 28 V* ’•"
12/2(125). 13/1(1-16), 13/2(2-06), 13/3/1 (0-06), 14/1(1-16), 14/2(228), 14/3(0-12), 15/1(1-13 . 
15/2(2-08), 15/3(0-12,, 16/1(1-04), 16/2(1-04), 16/3(0-12), 27(023), 19/7 2/1 mm (1-06). 3/1 mm 
(027), 3/2 min(3-18), 4(4-16),5(424), 6/1(425), 7/1(2-17), 8/1-1 (025), 240 min (1-10). 241
miniu-05), 198 min (112), 634 min (0-05).

Uhnlsnas 62-08

20// 16/2(229), 25(3-11), 19/7 20/2(124), 21/1 & 2(4-11), 27(0-05), 22 1(229), 21// 5/2(0-!!).
22.7 1/1/1(2 25), 1.-2(129), 2(4-12), 26(0-04), 3/1(229), 7/2/2(128), 7/!/2-l( less than bi>v.-.:' 

<8(4-16), 9/1(326), 22,7 10/1/1(023), 27 (029). 12/1(028), 28 min (0-01), 13 (323). 2922 7. 
14/1(4-12), 15/1/2(0-13), 1 >72/1 (024), 16/2(3-18), 17(4-12), 18/1(129), 24/2(227), 25/1 (3-14 . 
26(024), 33// 5/1-1/(029). 269 min rasia (0-11).

BY ORDER AIWL* 1HE?«AME OF THE LI. GOVEKT*OK OF DELHI

ADDL SECRETARY (L&i?
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TRUE TYPED COPY 18

Proceedings Village Goyala Khurd Award No. 06/2008-09 

Application U/s 4o. F9 (88))/2004/L&B/LA/176 dated 

07.04.2006

Notification U/s 6 - No. F9 (88)/2004/L&B/LA/ Dated 

04.04.2007

Today on 27.07.2010, as per order of Mr. KDM/LAC (SW) 

letter no. KOM/LAC-/2009-10/5798 dated 22.07.2010, Mr. 

Surendra Yadav Patwari (LA) and Mr. Lalit Rana Patwari 

(LA) along with records, on behalf of L&B department, Mr. 

Amit Yadav Patwari, on behalf of DDA department, Mr. 

Niranjan Singh Kanungo and Mr. Yashveer Singh Patwari 

and on behalf of Revenue department, Mr. Prabhunath 

Patwari along with records, appeared at the designated 

place, LAC office, Kapashera, to take/give the map of the 

above mentioned notification u/6 and award 6/2008-09. 

Thereafter, on reaching the spot, the Halka Patwari, with 

the help of record goods, complained about the house 

Khasra acquired by the above award, according to which the 

possession of the following house Khasra was taken on the
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TRUE TYPED COPY 19

spot and given to the representative of the department L&B, 

Mr. Amit Yadav, Patwari, who actually handed over this 

possession as is to the representative of DDA (Niranjan 

Singh Kanungo).

Drawing Khasra 1//23 (0-17), 5//2/2 (0-18), 3 (4-10), 4/1 

(l-05)„ 7/1/2 (0-15) 7/2/1 (0-5), 8 (4-16), 9/1 (1-18), 

12/1/1 (0-3), 13 (4-16), 14/1 (0-16), 17/1/2 (0-7), 17/2/2 

(0-4), 18 (8-16), 22/2/2 (1-16), 23/2 (2-4), 24 (0-4), 9/3/1 

(4-8), 8/2 (3-05), 10/1/1 (0-2), 10/2/2 (0-2), 42 Min (1-11), 

29 Min (10-08-10) 20 (2-13), 21(4-16), 22 (1-09), 9//11/2 

(1-01), 12 (2-06), 14/1/1 (4-10), 14//2/1, (0-3), 10/2 (3- 

12), 11/1 (2-02), 20/2 (0-12), 15/6/2 Min (3-07), 6/1 (4- 

08), 7/1 (0-02), 14/2 (1-03), 15 Min (4-15), 16 Min (4-06) 29 

(0-4), 17/1 Min (2-0), 24/2 (4-14), 25 (4-16)„ 20/4/2 (2-14), 

5/2 (4-16), 6/142 (2-08), 7/1/1 (0-15), 7/2/1 (0-18), 14/2 

(2-14), 15 (5-08), 16 Min (4-11), 17/1 (2-14), 24/1/1 Min 

(0-17) 24/2 (1-16), 25 (4-16), 29 (0-4), 30/4/1/1 (0-18), 4/2 

(1-16) 5 (4-16), 6 Min (4-15), 7/1 (2-14), 14/1 (2-14), 15 (4- 

16)., 16 (3-06), 17/1 (2-18), 81/16/1 (0-18), 25/2 (2-05), 

and 217 Min (0-10) Total area is 168 bigha 2 biswa and 10
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TRUE TYPED COPY 20

biswas in which crop was found on the spot. Apart from the 

above map khasra, tube well fund was found on the spot in 

map khasra 14/11/1 Min (0-1), 15/15/Min (0-1), 16Min (0- 

1), 17/1 Min (0-1), 201/16 Min (0-1), 24/1/1 Min (0-1), 

30/16 Min (0-1) and built up and tube well in Khasra 

number 51/12/2/2 (0-17) 18 Min (1-0), 19/1 (2-05),

22/1/2 (0-12), 23/1 (2-12), -1/2/2 (3-05), 9/1 (1-05) & 

9/2/2 (3-04) and 29 Min (0-0-10). Total number 15 Bigha 

07 Biswa 10 Biswasi has built up and tube well. It was 

found on the spot and will be given after taking possession. 

No problem was faced during the possession proceedings 

and the possession proceedings were completed, a copy of 

which will be given to the Halka Patwari for implementation 

in the property records.

Sd/-
27/2/2010
Surendra 

Yadav 
Patwari

Sd/-
27/2/2010 
Lalit Rana 
Patwari LA

Sd/-
27/2/2010 
Amit Yadav 
Patwari L&B

Sd/-
27/2/2010

Sanjay 
Kuamr 
MT LA

Sd/- Sd/- Sd/-
27/2/2010 27/2/2010 27/2/2010

Niranjan Jasvir Singh Prabhunath
Singh Patwari DDA Singh

Kanungo Patwari

DDA Record Room
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vite vr 21 ho 07 HlfvR^ dWf -cT^-

08 HPTef -Rfr-
09 6J7TRT (vTH 1 T1 HR)
10 (pYt vi! <1 ppi) -c|^-
11 2Jc<;1R^V <RRT

3210 DG/2017
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12
13 -cT^f-
14 -nff-
15 -ntt-
16
17 -nfr-
18 ■<^ll<Ten -n^r-
19 nWTWTfWfH \’H if HPT) -nfr-
20 HHH^ t^H if •4.;i;|) -mh-
21 HIwYf (W)H VH 'f ’TPl)
22 RPft HIST (wfH TH 3 HIT) -n£T-
23 W -nir-
24 (m11H HPT ) -nft-
25 THHHT -n€i-
26 HRhEJ? cfiWT (wEl tft-1 H HPT) —
27 ?YsT (wYh ttii 3f]v HtYh lft-1 if HPT ) -H<f-

Mibl H'
23 HO

28 wgrt

29 HcbEIT /WgEfW fjfi (wEf vft if HPT ) -n^t-
30 (wEl sir if HPT) -nff-
31 ^IT^lHg^fiftH 3Tt if HPT) -nfr-
32 TThW HWT (<5l)H 3# if HPT) —cT^t-
33 (WET iff 1 if HPT)
34 -H^f-
35 •^{Fcig\r HF3RT -nff-
36 ■SPPJ? (wYh if] 1 if HPT)

37 YHWFPR (wlH 3Tf if HTH) -nft-
38 gnEvj? (wYh tff if hpt) -nft-
39 4<| q>| -nfr-
40 HHcfrjHT (wEl iff 1 if HPT) -nff-
41 TTeflHgR HIHRT, «^|4| (wEl 3TT if HPT) -nff-
42 3<i *f WH) -n^f-
43 HnYg^v sire (wEr sir H hpt) -n^Y-
44 vfl A’ hpt) -cnh-
45 fcIHRTgV (ufl’T H HPr ) -mfi-
46 ElVWJT (WET ift-1 3!N sfEf-tfl if HTH) -n^i-
47 ' ~4Twt^ (ift-1 if hpt)
48 3TefYjV (wfH ’tfT—1 if HPT) -nff-
49 (g®RT: WIH tft_i if, H'PVI 3-5 Io tff-2 

H HPT)
-nfr-

50 Hlfl igWl
fecvft ■PR PfHH-39 HET

wY-l uY 1 HO 51 -n^f-
ofln '<$'-1, 11
HO

52 -T&V

53 HPphWT -nfr-
54 hEtwt Tgrf -n£r-
55 fRvRTTcf (HPT) -cT^f-
56 -nfr-
57 ■preft Tiwvratft (win vw if ’fin) -n^f-
58 ■KHEI HRiRI (HPi) -cl'^f-

59 L'EIHx! PitfteH
60 VrWlffT «'* -nfr-
61 htwjt vg<f (win \m if hpt) -cr^t-
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62 —c[g)—
yflH 27 HO 63 3R{TcRI J? —erg)—

64 UIcTcIT (vfEl —1 H FPl) -cifr-
65 -ctfr-
65 HtcRTy —Cfg)—
66 cpcfT -ergt-
67 (m|Y;T '4>'—1 g FFT) — cfgt—
68 -<r$-
70 <MT — Cfg)—
71 -nfr-
72 — cig)—
73 '3<^g) vlldHcf -^g)“
74 -<r^-
75 ^sRsr^r nfe —cjg)—
76 vsfer — cig)—
77 -<r^-
78 —erg)—
79 ft^icn ebeff -epft-
80 WTO — <lg)—
81 fe sirar —cig)—
82 ~C{g)—
83 VTOT —cig)—
84 (vil’T 'c|)'--'i ff fft) -cig)-
85 — Cjg)~
86 ^RTOT -cig)-
87 c^r
88 —cig)—

89 kEjRIT —c| g)—

facvfr ci> 3W<5*R1cf
3TT<&I $ wr TPI PY,

<gcrg)q fiita Tiffcr ft wt)

DEPARTMENT OF URBAN DEVELOPMENT

NOTIFICATION

Delhi, the 16th May, 2017

No. F. 7/79/ADLB/2016/CD-000383132/3827-3841.-In exercise of the powers conferred by clause 
(a) of section 507 of the Delhi Municipal Corporation Act, 1957 (66 of 1957), the Lt. Governor of the 
National Capital Territory of Delhi is pleased to declare that the areas of villages mentioned in column 3 of 
the Schedule below and falling in the revenue estate I zone mentioned in column 1, hitherto part of the rural 
areas, shall, cease to be the rural areas and shall be deemed as Urban areas, namely: -

SCHEDULE

Planning
Zone

S/No. Name of village
North DMC - 50 Villages

Particulars of the Area
Urbanised

1 2 3 4
Zone ‘K-F 5 
No.

1 Kamruddin Nagar The old abadis as well as the 
entire Revenue Estate of the said 
village declared as Urban
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2 Kirari Suleman Nagar (Part) -— do - —
3 Mundka (Part in Zone L & Rohini Sub-City) — do —
4 Nangloi Jal (Part) — do -—
5 Nilothi (Part) — do —

Zone ‘L’ 
1 No.

6 Neelwal -— do -—

Zone ‘N’
21 No.

7 Bazidpur Thakran — do —
8 Nan gal Thakran -— do -—
9 Bawana (Part in Zone P-I) -— do -—
10 Puath-Khurd (Part in Zone M) — do —
11 Sultanpur Dabas -— do -—
12 Salahpur Majra — do —
13 Budhanpur -— do -—
14 Katawada — do —
15 Jat Khor -— do -—
16 Chandpur — do —
17 Ladpur — do —
18 Kanj hawala -— do -—
19 Karala (Part in Zone M) — do —
20 Madanpur Dabas (Part in Zone M) — do —
21
22

Mohammadpur Majri (Part in Zone M) -— do -—
Rani Khera (Part in Zone M) — do —-

23 Rasulpur — do —
24 Ghewra (Part in Zone L) — do —
25 Sawda — do —
26 Daryapur Kalan (Part in Zone P-I) -— do -—
27 Khera Khurd (Part in Zone M & Part in Zone ’ 

P-D
— do —

Zone ‘P IT
23 No.

28 Akbarpur Majra -— do —
29 Bhalsawa Dairy/Jahangirpuri (Part in Zone C) — do —
30 Burari (Part in Zone 0) — do —
31 Ibrahimpur (Part in Zone 0) — do —
32 Jharoda Majra (Part in Zone O) -— do -—
33 Jindpur (Part in Zone P-I) — do —
34 Kadipur — do —
35 Kamalpur Majra — do —
36 Khampur (Part in Zone P-I) — do —
37 Mohammadpur Ramzanpur (Part in Zone 0) -— do -—
38 Mukandpur (Part in Zone C) -— do —
39 Mukhmalpur — do —
40 Nanglipuna (Part in Zone P-I) — do —
41 Saleempur Majara, Burari (Part in Zone 0) —- do —-
42 Tiggipur (Part in Zone 0) -— do -—
43 Fatehpur Jat (Part in Zone 0) — do —
44 Samapur (Part in Zone C) — do —
45 Libaspur (Part in Zone C) -— do —
46 Seeraspur (Part in Zone P-I & Part in Zone C) — do —
47 Bijapur (Part in P-I) — do —
48 Alipur (Part in Zone P-I) — do —
49 Tikri Khurd (Majorty in Zone P-I, about only 

3-5 Ha in P-II)
-— do -—

50 Gadi Khasro — do -—
South DMC - 39 Villages

\ ■
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By Order and in the Name of Lt. Governor 
of the National Capital Territory of Delhi,

Zone ‘J’ 
1 No.

51 Neb Sarai — do —

Zone ‘K-F 
11 No.

52 Bakkarwala — do —
53 Baprola — do —
54 Goela Khurd — do-----
55 Hastsal (Part) — do —
56 Qutabpur ----do-----
57 Nangli Sakrawati (Part in Zone-L) — do —
58 Na wad a Majra (Part) — do —
59 Safipur Ranhola -— do —
60 Rajapur Khurd — do —
61 Taj pur Khurd (Part in Zone-L) — do —
62 Tilangpur Kotla -— do -—

Zone ‘L’
2.7 No.

63 Asalatpur Khawad -— do —
64 Chhawla (Part in Zone-K-I) -— do -—
65 Daryapur Khurd — do —
66 Daulatpur — do —
67 Ditchaon Kai an -— do —
68 Dindarpur (Part in Zonc-K-I) -— do —
69 Ilasanpur — do —
70 Jafarpur Kai an -— do —
71 Jafarpur (Hirankunda) -— do —
72 Jhuljhuli -— do —
73 Kharkhari Jatmal — do —
74 Kharkhari Nahar -— do —
75 Kharkhari Pond — do —
76
77 ...

Khaira —- do----
Khera Dabur -— do —

78 Malikpurzer Najafgarh — do —-
79 Pindwala Kalan -— do —
80 Paprawat —- do —
81 Pindwala Khurd — do —
82 Qazipur — do —
83 Rawla Khanpur — do —
84 Roshanpura (Part in Zone-K-I) -— do —

______________

85 Sarangpur —- do —
86 Shamspur Khalsa — do —
87 Surehara — do -—
88 Sherpur Dairy — do —
89 Ujwa —- do —

KULDEEP PAKAD, Spl. Secy. (Urban Development)

Uploaded by Die. of Printing al Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.

Al <AI/ 1/1 I A/| A O Digitally signed by ALOK KUMAR 
r\LUI\ rxUlVIMn Date:2017.05.1913:5757 +os,3ot
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(the (Baxette of -jin di a
3HTIMRUI

EXTRAORDINARY
MFT II—3—(ii)

PART II—Section 3—Sub-section (ii)

UifachR ychil^id 
____________________________________ PUBLISHED BY AUTHORITY______________

K 344] Ff M4c|0 28, 2019/FTF 8, 1940

No. 344] NEW DELHI, MONDAY, JANUARY 28, 2019/MAGHA 8, 1940

FTFTHF aftT F^ff Ft4 MFicid

Ff&^FFT

T?fF-v-ff, 28 2019

ft. 3ff.457(3r).—<14*1141 ff f4^fr trfr, FFft Rftf fhmr 44 FTthr 16 ft, 2017 44 fRfjfht 
H. Tn^7/79/uiw^/2016/4T4t-000383132/3827-3841 F 5RT 444 3FTT5 FJiJjff4> FTF 3 4 T4lPv<Rld 89 FTFf 
ft ?i^ft stf f ff if ftRf fFFT ti

sfrr, fr^ft ^f4 w stRtRff, 1954 (1954 ft 8) 44 otct 150 44 wm (3) 4t (f) f arsftF tf ftft f ftf 
fft stf 4f£ft «vt>i< if RRd fFr ft

3tf, 4f£tf ftfr f4^4t f4wr srfirfFTF, 1957 (1957 ft 61) w 22 ff fttt (1) 4; fft ftf Ff4pff ft 

y•414' F<4 |TT dcFM FFTF F, <li=ll 4> Si 41, FT 31^^41 if Rfdfdc! 4IidI 4> ^T^ffFTF 4> 4FJ if F^fil4 FTFRif RRd 7T 

^4rt, T<Ki<FT4:RFTK3fTT3T^<FFF WFFr43fFr^rSJFTF3t»FFT’]TrT^r, FTTF^f srrf&F^T, FRnT^FFFiF 
FR FPf FTT F fFT f4^ft fdFTF UlRl+TF FT fdM’iTF FH F fFV FTf4t t FR STFf FT f4+l<l FFT-TFT FT 
srf&TjfFF h’I <351 (4 <”41 ’J’FT FTFFT F f+41 1 i>,«l 11

sPTH. snrwT ’rhr*rnr
(1) (2) (3)

1 \dxl< (fct<*cTi d<l< R<IH)
M 3r>-1 2 fF<f ^FFTFFFT(FTF)

3 (^Tm wt frf^ft \Tt-^t*r)
4 HHHliFF(FTF)
5 (dHlfl (FTF)

2. 6

508 GI/2019 (1)
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«i‘i< PFi4) 
’ft-2

(f^fr^r7-^7TTr)

tth-21

7
8
9
10
11
12
13
14
15
16
17
18
19
20
21
22
23
24
25
26
27

28

29

30

31

32

33

34

35

36

37

38

39

40
41

42
43

44

45
46
47

48

49
50

[Part II—Sec.
THE GAZETTE OF INDIA : EXTRAORDINARY

TffjTH di'H IH’

d I

cbdcl i^r

<+>S1 MHT
- W TTFT)

R'ld'JT S«lW
ifl^ura y unff (^tVt - Frr ’tt't)

tHT *hT (siFt - mn)

^W
(sfFT - Tny tt ttft)

*H3Sl
Ti’TT (*rFr - Tft-1 'flT’T)

’gf fsfFr - ft'’ ttft sfir st^r 4t-1 ft ttpi)

<M+4<!J<’TF5RT
TM4-3T Frft ^Fftrjff (^Ff ’ft TT TTHT)

^nit (^tft sST tt ttpi)

S5iiG?*i sftTT tipi)

si-sIFl RT3RT (jIFt '4tTT tipi)

(4lH Tft-1 TT T|hi)

•hiop,i

(FFt 4t-1 TT TIFT)

WF’TT'T7’ ’JT (tjFt 34 'fCFT)

Tft TT TO)
•

’PP-TI^’II (ifFr ’ft-l TTHT)

’FfFrjr TrRVT ^<1^ (TjFt 3IT TT TTRI) 

(^fFT^-^TTTFT)

^S'i< (7FT 3Tt TT TTFT)

’r'W Tft tt 'trnr)

(^fFT Tft Tift)

3f^(^Fr’ft-i^TTTnT)

Tft-1 # wpr Mt^pY ^^•’^-2^7;HDnT^FT3-5F^TT)
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3rqFT 11-^^ 3(»)J_____________________________________________________________

[TT. P. ^-13036/05/2018-fhfT-V (f-9045975)]

P 1 m • ________ -------------------------------------

RRPT (RM)- W 

—^r)
51

==28

g 1 TRPT (RM) HTT R<ih) 52
M T>-1 53

54
55 (DTFT)
56 w
57 WHd 'b* MHT)

I 58 (mhi)
59
60
61 Tff (P THT ^T XPT)
62 ________________

7 h<!<R<ih) 63 tl<1 d

64 (^?M ^*-1 TT 4TT)
65
66
67 R^ldr) T^TT
68 Pep- (P^-1 TT DTP!)
69
70 <11 ^TT
71
72
73 3 1 °i

74
75 MH
76 7t?t

77
78 r1xyl'4)^l<o

79 FU4HI P
80
81 RsqMI

82
83 <q<11

84 (^m T»-1 *m hi)

85
86
87
88
89 T5HT

3TR DTP­

MINISTRY OF HOUSING AND URBAN AFFAIRS

NOTIFICATION
New Delhi, the 28th January, 2019

S.O.457(E).—Whereas the Urban Development Department, Government of the National Capital Territory of 
Delhi vide notification number F.7/79/ADLB/2016/CD-000383132/3827-3841, dated the 16lh May, 2017 declared 
eighty-nine villages as Urban areas as mentioned in column (3) of the Schedule annexed below.
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—^;reas under clause (a) of sub.section (3) of section 150 of Delhi Land Reforms Act, 1954 (8 of 1954) the 

Gaon Sabha areas of said villages have been vested in the Central Government.
Now, in exercise of the powers conferred by sub-section (1) of section 22 of the Delhi Development Act, 1957 (61 of 

1957), the Central Government hereby1 places, with immediate effect, the areas of the villages, which have vested in the 
Central Government on the urbanization of the villages specified in the Schedule, at the disposal of the Delhi 
Development Authority for the purpose of development and maintenance of the said areas and for taking such steps as 
may be required to seme the purpose and development of these areas shall be done as per the extant Master Plan of 
Delhi notified from time to time.

SCHEDULE
S.No. Name of Zone Name of the Revenue Estate or Village

(1) (2) (3)
1. NORTH(DMC)

Zone K-l
1
2
3
4
5

Kamruddin Nagar
Kirari Suleman Nagar (Part)
Mundka (Part in Zone L & Rohini Sub-City)
Nangloi Jat (Part)
Nilothi (Part)

2. NORTH(DMC)
Zone L-1

6 Neelwal

3.

4

NORTH(DMC)
Zone N-21

7
8
9
10
11
12
13
14
15
16
17
18
19
20
21
22
23
24
25
26
27

Bazidpur Thakran
Nangal Thakran
Bawana (Part in Zone P-1)
Puath Khurd (Part in Zone M)
Sultanpur Dabas
Salahpur Majra
Bhudhanpur
Katawada
Jat Khor
Chandpur
Ladpur
Kanjhawla
Karala (Part in Zone M)
Madanpur Dabas (Part in Zone M)
Mohammadpur Majri (Part in Zone M)
Rani Khera (Part in Zone M)
Rasulpur
Ghewra (Part in Zone L)
Sawda
Daryapur Kalan (Part in Zone P-1)
Khera Khurd (Part in Zone M & Part in Zone P-1) |NORTH(DMC)

Zone P-2 28
29
30
31
32
33
34
35
36
37
38
39
40
41
42
43
44
45

Akbarpur Mazra I
Bhalswa Dairy/Jahangirpur (Part in Zone C) 1
Burari (Part in Zone O) 1
Ibrahimpur (Part in Zone O) 1
Jharoda Majra (Part in Zone O) 1
Jindpur (Part in Zone P-1) 1
Kadipur
Kamalpur Majra
Khampur (Part in Zone P-1) 1
Vlohammadpur Ramzanpur (Part in Zone O) 1
Vfukundpur (Part in Zone C) I
Mukhmalpur 1
Manglipuna (Part in Zone P-1) 1
Saleempur Majra, Burari (Part in Zone O)
riggipur (Part in Zone O)
Fatehpur Jat (Part in Zone O) 1
Samapur (Part in Zone C) 1
Libaspur (Part in Zone C) |
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30

55
56
57
58
59
60
61
62

SOUTH (DMC) 
Zone L

[F. No. J-13036/05/2018-DD-V(E-9045975)j 
K. SANJAY MURTHY, Addl. Secy.

63 lAsalatpur Khawad
Chhawla (Part in Zone K-l)
Daryapur Khurd
Daulatpur
Dichaon Kalan
Dindarpur (Part in Zone K-l)
Hasanpur
Jafarpur Kalan
Jaffarpur (Hirankudna)
Jhuljhuli
Kharkhari Jatmal
Kharkhari Nahar
Kharkhari Pond
Khaira
Khera Dabar
Malikpurzer Najafgarh
Pindwala Kalan
Paprawat
Pindwala Khurd
Qazipur
Rewla Khanpur
Roshanpura (Part in Zone K-l)
Sarangpur
Samaspur Khalsa
Surehera
Sherpur Dairy
[Ujwa

52 Bakkarwala
53 Baprola
54 Goela Khurd

Hastsal (Part)
Qutabpur
Nangli Sakrawat (Part in Zone L) 
Nawada Majara (Part)
Safipur Ranhola
Rajapur Khurd
Tajpur Khurd (Part in Zone L) 
[Tilangpur Kotla

SOUTH (DMC) 
Zone J
SOUTH (DMC)
Zone K-1

Seeraspur (Part in Zone P-1 & Part in Zone C) 
Bijapur (Part in Zone P-1)
Alipur (Part in Zone P-1)
Tikri Khurd (Majority in Zone P-1, about only 3-5 Ha in P-II). 
Gadi Khasro 

leb Sarai

Uploaded by Die. of Printing at Government of India Press, Ring Road, Mayapuri, 
and Published by the Controller of Publications, Delhi-110054.

New Delhi-110064
Digitally signed by

MANOJ MANOJ KUMAR VERMA

KUMAR VERMA Date: 2019.01.28
15:27:44-t-05'30'
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(Lh<z (Saxe it e of -Jridia

3JRRITW

EXTRAORDINARY
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PART II—Section 3—Sub-section (ii)

TT Uehlfeld

__________________________________ PUBLISHED BY AUTHORITY_____________

U 1324] 40d<4H, W 03, 2018/^ 13, 1940

No. 1324] NEW DELHI, TUESDAY, APRIL 03, 2018/CHAITRA 13, 1940

nRcisd sftv ■<ikji-hi4f H^nraraf

Rctfl, 3 3T$cJ, 2018

^T.sir. 1466(31).—Wfa RRR7R, <MHHT stWhw, 1956 (1956 RT 48) O RRT 2 O RT-dRT (2) RRT

RRRT T ¥T V^RT ^TT, dlfa + l RRR (2) RR (3) # fWfdfdR WT <V RWf

<fpRT RRT’t I

3RR RRHFT, f^TR 3{< Trrft^r <MHl4 <rfa?T fW RFTT Tt dlf$IRI WST: RFR (1), (2) sffc (3) # RRT- 

RRm RR R1RTM, R0R RRRpf R1RW RRT TPS0R <MHHT f^RR HT'R 3RR 3tR|R’MH O #

RRR'-d f^RR RRT RHRTT d I UJI11

dlfelcbl

sT H.
<mhi4

RTrTr ¥T R<kui

(1) (2) (3)

511 157TT sfrfi&TT if $"1*11A $ EE-157 $ HET 3EFf EHSTH if FEE flFF '4^1'%

jl W, Jsl 4’ TRTRT d T 'j'lpd R7 'Rd | 'R R fdRd <H 1-57 R RPR RTR RTRRFT RT dH 1L7T

FFTHTET <MHl4l

512 126TT sfffi&TT E^r if THT'J fEE EE-26 HET 'EFT *FF9Ff if TEH FRF <IH^< FF'npfT, 

RH"l4-r"'Y, H W E7 j FTPE T fEE EE-57 T HT«T W ET»E T^

■HH1 '-d 7THTFTT TMHlAl

513 655 31|ReI <04 if 3bjd (3HJd <2^49) 4> R+d <l<l-55 T HET 3(9^ SFfSFT if MIOT fRT 

HET'ETTE! HHHT7E, EEE, HTJC, WET, <F'FT4TE, dldlMI.^I H .’W E :R 

$W?4H^< $ FFE EE-55 T HE W EFTF E <191 Fl {fR FT < 1 H141

1974 GI/2018 (1)
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514 720 Rtf^RT <R3R if RIRTrIR R FTR7 RR-20 R HTR 3RfR RRRR if RRR jjRR RRRRR, 

73TTFRT, RTRJJRT, RTRffRTFT, RRT TRy 41 3 fRR ^r aftr rrTI rtr T< trt-53 R HTR 

3TRR RRRR RT RRRR 7IR RTHT RRRTRI

515 143PR 34lf§yH <1-34 if 3 |<H R fd+T <l<1-143 R RTF 4'14 4 PR 0RR RRIRF'Y 4T 3 l.dif

^R 37TR RTTRR <T3R if HTHRTRRR, fRRTRR, 4 I 3 TRR RTT Rdddl RT RRRR T TR RF7T 

<irhi4i

516 143ft sHK'isi <T3R if RTRfft fRRT TRT-143 R RTR 37RR miR if RTRR ? RTF RfRRT, 

4TRRRT, r rrf 4 r 3 1RR ^R aftr vRTf R fRRT <TR-20 R RTR RRR RRRR RT 44 1'-d ^TR 

RTRT <|3|Hl4l

517 116TT Rf$44 d<H4 <|34 if iFlRTR (4i4J<l) R pRd < KI-16 R RTR 3|M A RR9JR if MI<R KRT 

RTHRT RTRT, tTtrt^, RFRRTR, 3RF7R, RK7 RRTT, RRRTR RTRTRT, RRH4 U, 44414 4 I 

3 T7R RR sffr T WTR R TRYT <777-12 R RTR 37RR RR977 RT RRRR ^tR RTHT < 13< 4141

518 327ft Rf9RR RRF7 RTR if R'FrtRT4Ct R fRTR <777-327 R RTF 37RR RR9TR R RRR (TR7 <7 
^41J< ^f^R7 <777-27 RTR 3TRR RRSTR RT RRRR ^fR RTHT <TRRFf 1

519 312 Rf$44 KII4 <|3R if rZ]^. R R+d <l<l-12 R RTF 3|iR 3(7977 if MI<R f.TRT 44<[J<

^J^Tdldld, FTJT, 1 rd Mb Rl’Ml, ^HITT,

RTR 1RT, iffr TTTRRT RTR, <RRRRR7 4 I 3 f^R RTT RKtrTt (7 Mdidl) R7

RRRR 7TR RRR < 13< 4141

520 347^ RSR RR9T <757 if 797RT7 R (RTF <777-3474 R RTF 3RfR RR9TR 4 RRR TT4F 44144, 

3RRTR 4 I 3 fRR ^R Rfr <47 if (RRTR37T RTF) <7<7-52 R RTF 3777 R797R R7 44I'-d <TR 
RTRT <13(414 1

521 552ft <13(4414 <757 if 37TKRJ4 R fRRT <7<7-52 R RTF RRR R79TT if TFR 7 TRT 4^7, RRH 4 T

^A$A SIFT TTST TTH TT^T if ft dd, ^dA <, ft d d 1, dlftd 1 ft" ft^A xJ^d TT

441'-4 7IR RTHT < 13l 414 1

522 344W R R. <T. RR if R4 Rr< RTR R fRRR RR-44 R RTR 3RfR RRRR 4 RTFR 7.IRR RRT, 

ijRRT, 4RRRR, RFRT 4 I 3 fRR gR- '4 <414 R^R R fRRR <TR-24844 R RTR 3TRR

RRRR RT 441'-4 7TR RTHT < 131414 1

523 148irf R <7. <T. RR if f»TR PTtT (Fll'l) R RR4 <l< 1-48 R RTR 31MH RR9TR if MI<R ftRR
dtid 7 did A v-dd ■H^rd| d 1A 7 FT-T hA TT dd lLd A dldl TT'dd lA 1

[RT. 4. RRRR- 14012/27/2014-^mTW(TTT-9)] 

<7R?T ’JRTT, FT RfRR

RTR nfk <7RRFT srRrfrm, 1956 (1956 RT 48) O <r RT<R R <7RRR fRRtfRR 4 37^7, 2011 if

WRtRtR RW RT.37T. 689 (3T), Rdiftd 4 3T$R, 2011 RF7 RfR^RTRTR FFRT RRT RT 3^v RRif

RRT9RTR R9f?IR 3tR|^44I, 1117 RdiRd 13.03.2018 RF7 mTFT-TTI

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

NOTIFICATION
New Delhi, the 3rd April, 2018

S.O. 1466 (E) .— In exercise of the powers conferred by sub-section (2) of section 2 of the National Highways 
Act, 1956 (48 of 1956), the Central Government hereby declares each of the highways specified in columns (2) and (3) of 
the Table below to be a national highway.

The said highways, now declared to be national highways, shall be deemed to be specified in the Schedule to the 
said Act with the new serial numbers, the new national highways numbers and the description of the national highways 
thereof, as indicated in columns (1), (2) and (3) respectively, of the said Table.
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[ ^TPT II-TsP^ 3(ii)] WT TH : 3W WH 33
TABLE

[F. No. NH-14012/27/2014-P&M (Pt-9)] 

RAJESH GUPTA Dy. Secy.

Serial No. New
National Highway
No.

Description of National Highways

(1) (2) (3)
511 157A The Highway starting from its junction with N.H-157 near Phulbani connecting 

Jamujhari, Dutimendi, Khajuripada and terminating at its junction with NH-57 
near Madhapur in the State of Odisha.

512 126 A The highway starting from its junction with NH-26 near Barapali connecting 
Rampur, Singhijuba, Bisalpalii, Nagapalli and terminating at its junction with NH- 
57 near Sonapur in the State of Odisha.

513 655 The highway starting from its junction with NH-55 near Angul (Angul stadium) 
connecting Mahidharpur, Satmile, Rasol, Bhapur, Athagarh, Gopinathapur, 
Totapada and terminating at its junction with NH-55 near Krushnashyampur in the 
State of Orissa.

514 720 The highway starting from its junction with NH-20 near Keonjhar connecting 
Basantpur, Deobandha, Bhagamunda, Brahmanipal, Dhanurjoypur and 
terminating at its junction with NH-53 at Duburi Chak in the State of Orissa.

515 143H The highway starting from its junction with NH-143 near Joram connecting 
Ambapani in the state of Odisha further connecting Salangabahal, Bihabandh and 
terminating at Litebeda in the State of Jharkhand.

516 143D The highway starting from its junction with NH-143 near Jamtoli connecting 
Basia, Kamadara, Torpa and terminating at its junction with NH-20 near Khunthi 
in the State of Jharkhand.

517 116A The highway starting from its junction with NH-16 near Mechogram (Panskura) 
and connecting Daspur, Bandar, Gourhati, Arambagh, Uchalan, Sehara Bazar, 
Burdwan, Karjana, Mangalkot, Panchgram and terminating at its junction with 
NH-12 near Moregram in the State of West Bengal.

518 327C The Highway statrting from its junction with NH-327 near Khoribari and 
terminating at its junction with NH-27 near Ghoshpukur in the state of West 
Bengal.

519 312 The highway starting from its junction with NH-12 near Jangipur connecting 
Omarpur, Murshidabad, Chunakhali, Jalangi, Karimpur, Tehatta, Krishangar, 
Hanskhali, Duttaphulia, Helencha, Bongoan, Panchpota, Berigopalpur Ghat, 
Ichamati, Tarnipur Ghat, Swarupnagar and terminating at Basirhat (Ghojadanga) 
in the State of West Bengal.

520 347BG The highway starting from its junction with NH-347B near Deshgaon connecting 
Sanawad, Barwah and terminating at its junction with NH-52 (Bhawarkua Chowk) 
at Indore in the state of Madhya Pradesh.

521 552G The highway starting from its junction with NH-52 near Jhalarapatan connecting 
Beenda, Dawal in the state of Rajasthan further connecting Soyat, Susner, Agar, 
Ghosla, Ghatia and terminating at Ujjain in the state of Madhya Pradesh.

522 344 M The highway starting from its junction with NH-44 near Bankoli Village 
connecting Narela, Mundka, Najafgarh, Dwarka and terminating at its junction 
with NH-248 BB near Bhartal chowk in the NCT of Delhi.

523 148 AE The highway starting from its junction with NH-48 near Shiv Murti (Rangpuri) 
and terminating at its junction with Nelson Mandela Marg near Vasant Kunj in the 
NCT of Delhi.

Footnote: The Schedule to the National Highways Act, 1956 (48 of 1956) was substituted vide notification number 

S.O. 689 (E), dated 4th April, 2011publised in the Gazette of India, dated the 4th April, 2011 and 

subequently amended vide notification no. 1117 dated 13.03.2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.
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BETWEEN

National Highways Authority of India (NHAI), set up by an Act of the Parliament. NHAI 
Act. 1988 under Ministry of Road Transport & Highways and having its Registered Office at 
G5&6. Sector-10, Dwarka, New Delhi -110 075 (hereinafter referred to as '•NHAI'*. which 
expression shall, unless repugnant to the context or meaning thereof, mean and include its 
administrators, executors, successors and assigns) of the First Part;

AND

Delhi Development Authority' (DDA), set up by the Delhi Development Act. 1957 for 
promoting and securing the development of Delhi, having its registered office at Vikas 
Sadan, New Delhi -110 023 (hereinafter referred to as "DDA"), which expression shall, 
unless repugnant to the context or meaning thereof, mean and include its administrators, 
executors, successors and assigns) of the Second Part;

(NHAI and DDA shall collectively be referred to as "Parties" and individually be referred to 
as “Party” as the case may be)

WHEREAS:

A. Delhi Development Authority (DDA) as part of the Delhi Master Plan 2021 proposed 
Urban Extension Road-ll (UER-II) as third ring road of Delhi. However, considering 
the expertise of NHAI, DDA requested NHAI to develop UER-II as National 
Highway. During the meeting held under the Chairmanship of Hon'ble Minister of 
Road. Transport & Highways on 01.06.2017, a decision was taken to develop the 
UER-II as National Highway and to be constructed, developed & maintained through 
National Highways Authority of India. Subsequently, said UER-II was declared as 
National Highway no. NH-344M vide Gazette Notification dated 03.04.2018,

B. NHAI look UER-II as part of Delhi Decongestion Plan and proposed to develop in 

five (05) packages with total capital cost of Rs. 7716 Cr. (Project brief & map 

annexed). Since, UER-II is a capital intensive urban project, revenue generated 

through tolling alone would not be sufficient to meet the financial requirement and 

therefore, DDA has conveyed in-principle approval of MoHUA and their consent for
<

funding of UER-II to the extent of Rs. 3600 crores to meet viability gap.

C. The said agreement is required to be executed between NHAI and DDA to formalize 
the understanding of financial arrangement and outlining the scope of agreement, 

financial proceeds, roles and responsibilities of NHAI and DD.A.

2

39
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-

L). Delhi being National Capital generates and attracts huge quantum ol lralfic not only 

from within Delhi but also from surrounding region. In order Io cater Io this regional

36

traffic. Inner and Outer ring roads were planned in 1962, of which only inner ring 

road could be completed whereas outer ring road is still not a full ring. Additionally,

non-Delhi destined traffic i.e. traffic to/from North Indian Slates (which includes

Punjab. Northern Haryana. Jammu & Kashmir) to remaining Indian states 

(which includes Rajasthan. Southern Haryana, Gujarat, Maharashtra) has to pass 

through Delhi due to absence of alternate network. This leads Io heavy congestion 

on the existing ring roads.
E. NHA1 took UER-11 as part of Delhi Decongestion Plan and as complete engineering 

solution to develop:

Package Name of the projects
1 Development of 6 lane NH-344M from Village Bakoli at Ni l 1, (Km - 

0+700) to Karala-Kanjhawala Road, (Km 15+000) in the State ol Delhi.

2 Development of 6 lane NH-344M from Karala-Kanjhawala Road, (Km 

15+000) to Nangloi Najafgarh Road. (Km 28+450) in the State of Delhi.

3 Development of 6 lane NH-344M from Nangloi Najafgarh Road, (Km 

28+450) to Dwarka Sector 24 Road, (Km 38+111) in the State of Delhi.

4 Development of 4 lane NH-344P (from Km 0+000 to 29+600. 29.6 kms), 

starting from Bawana Industrial Area at NH-344M, Delhi (at Km 7+750) 

till Sonipat bypass of NH-352A at Village Barwasini, Sonipat in Haryana 

as spur.

5 Development of 4 lane NH-344N (from Km 0+000 to 7+269, 7.3km), 

starting from, NH 344 M, Delhi (at Km 26+135) till Bahadurgarh bypass 

ofNH-10 near Bahadurgarh in Haryana as spur.

F. The increased cost of land acquisition and uncertainty associated with tolling 

brownfield sections of National Highways in urban stretches reduces the overall 

financial attractiveness of the project. The financial viability of project detailed 

analysis has been done by the Financial Consultant which shows that the viability gap 

funding required for making the project viable with FIRR of 6.8% is Rs. 4200 Cr.

G. Several rounds of discussion held between NHAI and DDA for financial assistance by 

DDA towards the viability gap funding of the UER-II project. For the abovesaid 
purpose, DDA vide letter no. F.32(06)20/IL/1571 dated 05.03.2021 has conveyed in­

principle approval of MoHUA and their consent for funding of UER-II to the extent

___ 3

40
Generated from eOffice by AMIT SINGH, AS-EE (PD V), EXECUTIVE ENGINEER, DDA on 08/05/2024 06:11 PM

263



File No. ENG/CEPZ/0003/2022/-0/0 CHIEF ENGINEER(PROJECTS) (Computer No. 35250)
308584/2022/O/O CHIEF ENGINEER(PROJECTS)

37

of Rs. 3600 crores (o meet viability gap funding. Further, balance- 600 Cr. shall he met 

by NHAI/MoRT&H from their sources.

NOW. THEREFORE in consideration of the above, the Parlies hereby propose to enter into ;t 

general framework in the form of this agreement, under which the said Parlies would seek Io 

co-operate and complement each other's capabilities which are witnessed us follows:

1. DEFINITIONS AND INTERPRETATIONS

1.1 Definitions
in this Agreement, the following words and expressions shall, unless repugnant to the 

context or meaning thereof have the meaning ascribed thereto herein:

a) “Applicable Laws" means all laws, brought into force and effect by (iOl or atty 

state government including rules, regulations and notifications, made issued there 

under, and judgments, decrees, injunctions, writ’s and orders of any court of 

record, applicable to this Agreement and the exercise, performance and discharge 

of the respective rights and obligations of the Parties hereunder, as may be in 

force and effect during the subsistence of this Agreement.

b) “Applicable Permits" means all clearances, licenses, permits, authorizations, no 
objection certificate, consents, approvals and exemptions required to be obtained 
or maintained under zXpplicable Laws in connection with the construction, 

operation and maintenance of the Project Work in relation to This Agreement.

c) “Agreement Date'’ means the dale on which this Agreement is executed by the 

Parties.

d) “Appointed Date'' means the dale declared by NHAI as the project 
commencement date with the consent of the contractor.

e) "GOI" means Government of India

f) “Project Work" shall mean development, operation and maintenance of UER-II,

g) “Physical Progress" means the progress of work in percentage.

h) "This Agreement" means the binding agreement between NHAI and DDA for 
financial funding of project UER-II by DDA.

i) “UER-ll" stands for Urban Extension Road-ll and shall include all five packages 
as proposed by NHAI for Delhi decongestion.

4
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38
1.2 Interpretation

In this Agreement, unless the context otherwise requires:

ices to any legislation or any provision thereof shall include amendments 

or re-enactment or consolidation of.such legislation or any provision thereof so far 

as such amendment or re-enactment or consolidation applies or is capable of 

applying to any transaction entered into hereunder;
(b) References to laws ol India or Indian law or regulation having force of laws, Acts. 

Ordinances. Rules, Regulations, Bye Laws, Orders or Notification which have the 

force of law in the territory of India and as from time to time may be amended, 

modified, supplemented , extended or re-enacted.

(c) The table of contents, headings or sub-headings in this Agreement are for 

convenience of reference only and shall not be used in, and shall not affect, the 

construction or interpretation of this Agreement.

1.3 Conditions of Cooperation

(a) Save and except as otherwise provided in this Agreement, any reference, at any 

time, to any agreement, deed instrument, license or document of any description 

shall be construed as reference to that agreement, deed, instrument, license , or 
other document as amended, varied, supplemented modified or suspended at the 

time of such reference; provided that this sub clause shall not operate so as to 
increase liabilities or obligations of NHAI, and/or DDA hereunder or pursuant 

hereto in any manner whatsoever;

(b) Any agreement, consent, approval, authorization, notice, conununication, 

information or report required under or pursuant to this Agreement from or by any 

Party shall be valid and effective only if it is in writing under the head of a duly 

authorized representative of such Party in this behalf and not otherwise.

(c) Time shall be of the essence in the performance of the Parties respective 

obligations. If any time period specified herein is extended, such extended time 

shall be of the essence.
(d) Unless expressly provided otherwise in this Agreement, any documentation 

required to be provided or furnished by the Parties shall be provided free of cost.
(e) The parties shall cooperate with each other for timely completion of Project . 

UER-II, as detailed under the Annexure. The annexure shall form part ol this 

Agreement.

L- ‘ 5
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2. SCOPE OF THE PROJECT

The scope of the project ("scope of the project") shall mean and include Development, 

management, operation and maintenance of 6 lane NH-344M (Urban Extension Road- 
II) from NH-I(old) intersection at km 23 of NH-1 till sector 24 Dwarka in the state of 

Delhi including two 4 lane spur roads NH-344P (Spur to Sonipat bypass) and NH-

39

344N (Spur to Bahadurgarh bypass) in the state of Delhi and Haryana.

3. RESPECTIVE RESPONSIBILITES OF THE PARTIES

3.1 NHAI shall be responsible for building, maintenance, management and operation 
of UER-II. The proposed timelines for construction of the project is 2 years from 
appointed date. No further obligation towards construction and maintenance shall 
rest with DDA.

3.2 DDA shall transfer the agreed amount of Rs. 3600 Cr. as per below mentioned 
payment schedule:

Sr.no. Stage of payment Percentage Amount to be 
transferred by DDA to NHAI

1 On signing of this financial 
agreement between NHAI and

DDA.

15% of Rs. 3600 Cr i.e. Rs. 540 Cr.

2 On award of work of UER-II. 10% of Rs. 3600 Cr i.e. Rs. 360 Cr.

On 25% financial progress of 
construction works of UER-II.

20% of Rs. 3600 Cr. i.e. Rs. 720 Cr.

4 On 50% Financial Progress of 
construction works of UER-II.

20% of Rs. 3600 Cr. i.e. Rs. 720 Cr.

5 On 75% Financial Progress on 
construction works of UER-II.

25% of Rs. 3600 Cr. i.e. Rs. 900 Cr.

6 On issue of provisional 
completion 

certificate/completion 
certificate of UER-II by NHAI.

10% of Rs. 3600 Cr. i.e. Rs. 360 Cr.

3.3 NHAI implements projects on market borrowings and present cost of borrowing is • 
7.485%. Therefore, interest® 7.485% due to any delay beyond 30 days from the 
specified date in depositing the specified amount shall be paid by DDA.

3.4

V" 6
43

DDA shall provide the necessary assistance/support to NHAI for compliance of 
necessary’ statutory clearances.
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3.5 ODA shall hand over the encumbrance free entire land in their possession

40

(acquired for project UER-II by DDA) to NIIAI in single go after clearing and 
grubbing within 2 months of signing of this agreement. All the court ease w.r.t land 
acquisition carried out by DDA shall continue to be defended by DDA even alter 
handing over of the land. Similarly w.r.t land acquisition carried out by NIIAI, 
under NIIAI act 1956, all the court case/ litigation, if any, shall continue to be 
defended by NHAI.

3.6 Tolling shall be carried out by Nl IAI as per prevailing Ni l Fee Rules.

3.7 DDA/NHAI shall not do or omit to do any act, deed or things which may in any
manner be violative of any of the provisions of this Agreement.

3.8 NHAI shall allow to suitably connect the major sector roads of DDA with the
service road of UER II. However, being developed as access control road, no direct
access with the main carriageway UER II shall be allowed.

3.9 NHAI shall provide suitable pipes (@ 250 m interval alternatively of 1200 mm/ 
600 mm dia) across UER II, wherever feasible, for crossing of services/ utilities.

4. DEFAULT

4.1 In the event of default by either of the parties to this Agreement, if there are 
subsequent claims under contracts for UER-II, the party under default shall be 
liable to bear/contributc to the entire claims.

4.2 If there is a non-consensus in determining the party which has defaulted, such a 
situation shall be considered a “Dispute” and the same shall be settled as per the 
mechanism given under Clause 5 of this Agreement.

5. SETTLEMENT OF DISPUTES

5.1 Any dispute, difference or controversy of whatever nature howsoever arising under 
or out of or in relation to this Agreement (including it's interpretation) between the 
Parties and so notified in writing by either Party to other Party (the "Dispute") 
shall, in the first instance, be attempted to be resolved amicably.

5.2 A meeting shall be convened between Secretary' (MoUD) and Secretary (RT&H), 
preferably within 15 days of request letter by either parties to resolve any dispute 
which is not resolved amicably as provided in sub clause (5.1) above.

6. REPRESENTATION AND WARRANTIES OF NHAI/DDA

NHAI/DDA represents and warrants to other Parties that:

7
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WITNESSES:
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For and on behalf of Delhi Development Authority

For and on behalf of National Highways Authority of India

t), V.

........

. t

41
(a) It has Ml powers and authority to execute, deliver and perfonn ifs obligations under 

this Agreement and to carry out the transactions contemplated herein and that it has taken

' ons neccssaiy to execute this Agreement, exercise it's rights and perform it's 
obligations, under this Agreement.

(b) It has taken all necessary actions under the Applicable Laws to authorize execution, 

delivery and performance of this Agreement.

(c) This Agreement constitutes a legal, valid and binding obligation enforceable against it 

in accordance with the terms hereof;

This Agreement may be executed in two counterparts, each of which when executed and 

delivered, shall constitute an original of this Agreement.

IN WITNESS WI-IEREOF the Parties hereto through their duly authorized representatives 
have set their hands and seal on the day, month and year first herein above mentioned.

.. ,, LLk-ep K
1. Signed, Sealed and Delivered by

2. Signed, Sealed and Delivered by
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Annexure
BRIEF OF PROJECT UER-II
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In order to have complete solution to problem of decongestion, the project UER-II is 

proposed to be developed in 5 packages which include 3 packages as part ol main alignment 

and other 2 as spurs on EPC mode.

File No. ENG/CEPZ/0003/2022/-0/o CHIEF ENGINEER(PROJECTS) (ComputerTTo -35250)
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* These are estimated cost for approval. The final cost may vary as per actual 

expenditure.

Package- 1, 2 <& 3 shall act as an additional western ring road in Delhi thereby decongesting 

NH 1 section between Mukarba Chowk to Singhu Border. The project shall have great impact 

in Delhi Decongestion as it will provide an alternative route for the traffic generating from 

West/ South Delhi/ IGI Airport/ Gurgaon and destined towards NH I, Chandigarh. Punjab & 

J&K thereby bypassing inner/ outer ring road/ Dhaula Kuan/ Mukaraba Chowk. Since, most 

the traffic won’t be entering Delhi and bypassing through UER-II, it will have great impact in 

reducing pollution in Delhi. It would also provide connectivity to proposed IICC in Dwarka.

Package 4 (Spur to Sonipat bypass) will take off near Bawana Sector 4/5 Industrial Area 

from NH-344M and terminating near Village Barwasini on NH-352A (Sonipat bypass). This 

road will assist in reducing the traffic load on NH-1, as this section will sen e as an alternate 

connectivity between Delhi & Sonipat further connecting Sonipat with Gurgaon.

Package 5 (Spur to Bahadurgarh bypass) shall act as an additional road link connecting

Delhi, Bahadurgarh and Rohtak thereby decongesting NH 10 section between Outer Ring •
Road and Mundka. At present the only road link connecting west Delhi. Dwarka. Gurgaon, 

IGI Airport. Dhaula Kuan. South Delhi is NH 10 Section between Peeragarhi (Outer Ring 

Road) and Bahadurgarh Bypass. This road section is severely congested and also Metro

9

Package Chainagc (Km) Length
(Km)

Total Capital
Cost (INR, Cr.)

Description
From To

1 -0+700 15.000 15.70 2171.80 NH 1 Intersection to Karala Kanjhawala Koad

2 15.000 28.450 13.45 1894.96
From Karala Kanjhawala Road till Nangloi -
Najafgarli Road _______________

3 28.450 38.111 9.66 1069.28
From Nangloi - Najafgarli Road till Sector 24 
Dwarka ____—--------------

4 0.000 28.300 29.6 1778.10
Bawana Industrial Area (Ch. 7+750) to Sonipat
Bypass__________________ _______ ——--------

5 0.000 7.300 7.3 801.46 ’
Spur to Bahadurgarh by-pass from UtR-ll at 
’"’ha inage 26^100 near Dhichaon Kalan -----

Total 75.71 7715.60*
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provide additional connectivity between Delhi -

K.MP Expressway.

running all along till Bahadurgarh. which limits vertical expansion of existing Nil 10. 

Therefore, in order to decongest NH 10 and [

Gurgaon and Bahadurgarh - Rohtak, this connection of NH-344M and Nil 10 has been 

perceived. Once developed this link will drastically cut down the distance between Delhi. 

Bahadurgarh and Rohtak. This road link will also bring closer the connectivity of Delhi with

The improved carriageway will provide smooth, safe and uninterrupted trail tc movement in 

this stretch thereby reducing the travel time and savings in terms of time, pollution, fuel and 

maintenance cost of vehicles. The project is expected to save vehicle operating cost as well as 

time cost. Improvement of infrastructure shall boost socio-economic growth in the reo

The map of project UER-II is placed as below
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ANNEXURE R-6 (colly) 44
handing over vacant physical possession of land to nhai coming 
IN THE ALIGNMENT OF UER-H PRESENTLY UNDER MANAGEMENT AND 

CONTROL OF DDA

In compliance of Minutes of the Meeting dated 18-08-2021
22-07-2021 chaired by Vice Chairman DDA, the land of villages 
Dhoolsiras, Chhawla, Tajpur Khurd, Goyala Khurd and Deendarpur-c 
the alignment of UER-II, free from all encumbrances/litigations is 

over to the representatives of NHAI.

As per plan attached.
TakenOver

Handed Over

R. N. Gupta (Manager-

O. P. Chawla
B. S. Jain (Revenue

Katar Singh (Revenue Surveyor)
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ANNEXURE R-7

□ate 7^.12.2021

3ilb! ■Ref.ardldj tTStll BCuliea ul DO A Llit (Fblch pot ftaiibh- Request
for deletion from the hit.

Td,
briber SECFETAFY (Wc-tland Au'JJuniyl, 
Dtpirtment of Fhrrstfe Environment. 
□NCTD nt MhL C-WinRl 6* Lml, 
Delhi Secretar la:, [.P, EiSiLace, 
Nt* Delhi - 1 i<i003.

DELHI DEVELOPMENT AUTHORITY 
OFFICE OF THE SUPERINTENDING ENGINEER 

HORTICULTURE CIVIL CIRCLE-1 
YAMUNA SPORTS COMPLEX 

GATE NO.-l, SURAJMAL V]Hj*lR, NEW DELHI -93 
EmaU: aupldhcc I jJjjmaU.carn, flf-tcSadda.arR.in, 

Ceat.i 011-40314178

Ne. F.47 ,-SE/HCC i /UOA/ao 19-20 j <“

Ln conunu-atw?n to this office letter No. F47/SE/HCC 1 /DUA/JO19- 
20/525, 552, 561, 564, 567, 586, 624, 667, 704, 739, 752, 762, 765. 773. 
"76, 780, 783P 788, 796, 797, SOE, 609. 811, 830. 836, 846 6* 861 
di, 12.03.2021, 3l.O3.2O2L 13-04.202 L, 23.04,3021, 30.04 2021.
03.06.2021, 28 06-3021, 06.08.2021, 03.09.202 L. 06.09.2021. 01-10.2021. 
LJ.10.2D2l, 14.10.2021, 21.10-2021, 22.10.-M21, 25-10 2021- 27.10 2021, 
29.10.202 L, 03-11-2021, 09.11 2021,. 11-11-202], 26 l 1-2021, 01.12 2021, 
O6.12 2021 Ji 10.12 2021 refcpeetlwty, jri^ase find tfelw the list wu.ltr 
bodin MrhLch mj be deleted./ Mt feasible'-

S.Nfl. S.Nd. 
u per 
EkBt
925

Num * 
the water 
fiedy

CrtO'
CQordinn.lt

Khasra
Scr/Arcas

ROKINI ZONE
NOT FEASIBLE; TO KE DELETED

1.

1

1___

265

■

H Aider
Pur F/76

28° 43' 
34.403" N 77’
9 12 342" B

(c>482 -;5-8| Built-up at site as. per Ijnd 
record Kh. No 482. 501, 
71 1 stand acquired VlAr 
av-and no- 13/76-76,
LAC/LJk-B Dtptt has-
h-Rncird ijv t-r phyurjaL
posBtsison of the same i<- 
DDA from 1.12 75 &
further Lrunsterred Ld

hl«n Puts Rr-sidenual 
Scheme

L
Scanned with CamScanner
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F
47

1

(epU(7-l2)
Haider
Pur F/78

Manga! 
pur kalan
F/9J___
Goy J a 
Khund

28* 43'
16.W N 77* 
y 15 4l6r E

5-1)

Use in PiLajripijja
residential scheme AU
Block Pitamptura._____ _
Ujh? in Rchini rcsitlenua] 
rcben>e, Sec-43-

Hitter-11
Pur F/79

23*35 9/29|10-9)
14.6W/ N 77”
Q -29.30&- E

' Use *n PiTampm^ 
residential scheme 
there are JU Cluster <ri 
tome poruon of this Ljr.d 
AU Black Pitampura.

Transfer t» MPR-1 for UEH-1 
fl, spme now pertains to 
Mlr^r as the complete Land 
of L'ER-H has been handed 
over to NhAf 

43 573" N 77- 
fl1 42.W7'B 
28* 4 r
51 588 ' N 77‘ 
&■ 57.902' E

Further updates will be intimated aubscquently (if any).

Encl.:-Phorjc^Hpti!i attached

Hart. Civil Circle- 1/DD A 
jNodal Officer Water Bodicaf

V-
Cop}' [□:-

[. Principle C<rnim:sswmer (ftariJ/DDA far kind information.
2. ConunisMniuff (LMl/DDA for kind information.
3.
4.
5.

CE (HQl/DUA far kind uifamatfao..
Sh. J K. tSrhl, Nodal officer of Engineering Wing for kind mfamiauon.
SElHQjHZ/DDA nodal officer of Rohini zone w.r.t. to hii letter No. 
FSiLO^a/CB/CEiJti/nnA/?]? dt.-i0.12.2n21 for information.

Hdrt. Civil Circle- 1/DD A 
; | [Nodil Officer water Bodiei)

162

Scanned with CamScanner
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ANNEXURE R-8 48

Joint Inspection Report

A joint inspection of water body at Goyla Khurd bearing Khasra No. 9/29 has been 
conducted on dt. 03.07.2025 in the matter of News Item titled “NHAI has made 
highway at protected pond site in Delhi Activists” appearing in the Times of India 

dated 30.09.2024.

Following officals from DDA and NHAI joined the site inspection-

Sh. Abhishek Kumar AE/PD-05

Sh. B. S Jain Retd. Revenue Office

Sh. Katar Singh Retd. Govt. Surveyor

Sh. Tarun Site Engineer

Following observation have been made during inspection-

1 - Khasra No. 9/29 having size 10 bigha 9 Biswa was acquired vide Award no. 
6/08-09/SW (which was coming in alignment of UER-II) was handed over 
by DDA to NHAI on 27.08.2021 and 21.04.2023 for construction of UER-II. 
Above said portion of land is water body and in possession of NHAI. It is 
being maintained and cleaned on regular basis by NHAI.

2- NHAI has also requested to DM (SW) to direct concerned officer of Gram 
Sabha to take over this water body and also ready to pay onetime payment 
for regular maintenance/cleaning of water body.

3- It is observed that a grade separator/flyover has been constructed over 
water body and 8 pillars of this grade separator/flyover is inside water 
body and total area of all 8 pilfers are 20.36 sqm.
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